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» REGISTERED
CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH
* ¥ ¥ X ¥ X H ¥
Commercial Complex
Indiranagar
Bangalore - 560 038
Dated: 2R -&T7
Application Nos, 470 to 472, 512, 535, 540 & 541/87(F)
Applicants Respondents
Shri Ramu & 6 Ors V/s The Sr, DG, GSI, Bangalore
To
1. Shri Ramu 5. Shri H, Rajanna
Messenger Messenger

4,

Airborne Mineral Surveys &
Exploration Wing
Geological Survey of India
No. 2, Church Streét
Prestige Complex

Bangalore - 56C 001

Shri Mada

Messenger

Airborne Mineral Surveys &
Exploration Wing
Geological Survey of India
Prestige Complex

No, 2, Church Street
Bangalore - 560 001

Shri M,S., Chandrasekhar
General Secretary
Geological Surv-ey of India
Staff Union

- Bangalere

Shri M, Nanjappa

Sweeper

Airborne Mineral Surveys &
Exploration Wing
Geological Survey of India
Prestige Complex

No. 2, Church Street
Bangalore - 560 001

Air borne Mineral Surveys &
Exploration Wing
Geological Survey
Prestige Complex

No. 2, Church Street
Bangalore - 560 0Ol

of India

Shri Chandra Reddy
Electrician

Airborne Mineral Surv eys &
Exploration Wing
Geological Surv ey of India
Prestige Complex

No. 2, Church Street
Bangalore - 560 001

Shri A,P_N, Raju
Messenger

Airborne Mineral Surveys &
Exploration Wing
Geological Survey
Prestige Complex
No. 2, Church Street
Bangalore - 560 001

of India

Dr -M,S. Nagaraja

A dvocate

35, (Above Hotel Swagath)
Ist Main, Gandhinagar
Bangalore - 560 009
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9. The Senior Director General
Geoclogical Survey of India
Airborne Mineral Surveys &
Exploration Wing
Prestige Complex
No, 2, Church Street
Bangalore = 560 001

10. Shri M, Vasudeva Rao
Central Govt, Stng Counsel

High Court Buildings
Bangalore = 560 001

Lt o o o

Subject : SENDING COPIES CF CRDER PASSED BY THE BENCH

Please find enclosed herwith the copy of CRDER passed by this
Tribunal in the above said applications on 16-90-87

t
30/ Deputy Registrar
~— Judicial)
Encl : As above



CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE

DATED THIS_THE 16TH DAY OF SEPTEMBER, 1987
HOMYBLE SHRI JUSTICE K.5.PUTTASWAMY, VICE CHAIRMAN
Present: )

HON'BLE SHRI L.H.A. REGD, MEMBER (A)

APPLICATION NOs.470 _to 472, 512, 535, 540 and_541 of 1987(F)

1. Sri Reamu,
S/o Jawaraiah,
Messenger,
ARirborne Mineral Surveys &
Exploration Wina,
Geplcgicel Survey of India,
Prestige Complex,
Bangalore=560 001, Applicant in A.N0.470/87(F)

2, Sri Mada,
S/o Mmadaiah,
Messenger,
Airborne Minaral Surveys &
Exploration 'Ying,
Geological Survey of India,
Prestige Complex,
Banoalore-560 001, Applicant in A.N0.471/87(F)

3. Sri M.S.Chandrasekher,
General Secretary,
Geological Survey of India,
Staff Union,
\Bangalore, Applicant in A.No.472/287(F)

Nanjappa,
| Muniswamappz,
per,
Airborne Minerzl Surveays &
i 2 Jﬁpluratlon Ying,
. ";:m E‘; “? “GsSel, Prestine Complex,
= 2% Bangalere-560 001. Apnlicant in A.N0.512/87(F)

5. 5ri H.Rajanne,
5/o KeHznumzizh,
Messenger,
Rirborne "ineral Surveys &
Exploration Wing,
Geclngical Survey Of India,
Prestice Complex,
Bangalore-560 001, Applicent in A.N0.535/87(F)
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£, Sri Chandra Reddy,
S/o Krishne Reddy,
Eleetricisn,
Airborne Minerzl Surveys &
Exploration Wing,
Geological Burnygy of India,
Prestige Complex,
Bangalore-~560 001, Applicant in A.N0.540/87(F)

7. Sri A.P.N.Raju,
s/o Changammz Raju,
Messenger,
Airborne Mineral Surveys &
Expleoraiion Winag,
Geological Survey of India,
Prestige Complex,
Bangalore=560 001. Applicant in A.No.S541/87(F)

(Dri M.S.Negareja, Advocate)

Vs

——

1. The Senior Director Generel,
Geological Survey of India,
Airborne Minerzl Surveys &
Expleration wWing,
No.2, Church Street,
Prestize Complex,
Bangalore-=560 001. Respondent

(5ri M.Vasudevz Rao, Advocate)

These applications having come up for hearing to-cay,
Sri Justice K.S.Putteswamy, Vice Chairman made the following:

ORDER

\ As the questions that arise for determination in these cases &re

1

cnmmbn, e propose to dispose of them by & common order.

1?:7f All the epplicants are woWking in one or the other capzcity in the
HIoFFice of the Deputy Uirector General of the Geological Survey of India
('GSI') respondet from different dates since 1974 or 1977, on deaily

wages basis, In these applications made under Sec.19 of the Administrative
Tribunals Act, 1985 ('Act'), the applicante have sought for a direction

to the respondent to extend them egual pay and allowance &s are pzid

to those werking in similar capacities on reguler basis and for &

direction to regularise their services.,
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3. In his common reply, the respondent, without disputing thet the
applicants are working gince 1974 or 1977, have seriously resisted the
claims of the applicants for equal pay. On the cleim of the applicents
for regularisation, the respondent had stated that the seryices of the
applicant in Application No.535/87 had already been regularised and that
the ceses of others for regulariszation will be done in the order of

seniority as and when vacancies occur.

4. Dr.M.S.Nagaraja, learned counsel for the applicants, contends that
the applicants were entitled for equal pay allowed to those working in

similar capacities on regular basis.

5. Shri M.Vasudeva Rao, learned Ccunsel for respondent in refuting the
contention of Dr.Nagaraja strongly relies on the ruling of this Tribunal
in Application Nos.1945 to 1954/86 and connected cases (T.K.Manjunath

and others =vs.= The Chief Superintendent, Central Telegraph Office,

Bangalore and another).

Be In T.K.Manjunath's case, a Division Bench of this Tribunal had
examined a2 similar claim of the applicante in the Depertment of Telegraphs

and had rejected the same on merits over ruling the very preliminary

4 %

6bﬁections urged by the respondents in these cases also. For the very
reasons stated in Manjunzth's case, the claim of the applicants for equal

pey, cannot be accepted by us and is liable to be rejected.

7 Dr.Negzraj next contends that the epplicznts who are working dince
1974 er 1977 calls for immedizte regularisation against the vacancies

existing in the Department.

8. Shri Rao contends that the cases of applicants other than the
applicant in A.Nn.535/87 for regularisction will be considered and decided
with expedition. But he strongly apposses for fixing any time limit

for the same,
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9. In the reply the respondent had stated that the case of the
epplicsnts exeept that of the applicant in A.No.535/87 for regularisation
will be done with due regard to seniority, vacancy position and other
relevant factors. In this view it is hardly necessary for us to examine

this claim and issue specific directions.

10. Ya are however distressed that the applicants working gince 1974

or 1977 are allowed to continue on daily-wane basis, almost indefinitely.
We have every hope and trust that the respondent and other authorities
will consider and decide their ceses with expedition and accommodate all
of them in one or the other posts to which they are found eligible

and suitazblz. But not withstanding the same, we concider it proper to
direct the respondent to do so in any event on or before the 30th

April, 1968.

1. In the light of our above discussion, we make the following

orders and directornss:

(i) Ue dismiss A.N0.535/87 in its entirety.
(ii) e Qismiss.all other applications in so far they

claim arﬁal beyo

(iii) e direct the respondent to consider and decide the
cases of the applicant except the applicant in
A.N0.535/87 for regularisstion to one or the other
post: with all such expedition as is po-sible and
in any event, on or before the 30th April, 1988.
But till then, the respondent is directed not to
call for fresh applicetions for selection and make
appointments of ocutsiders in the cadres in which the

applicants are working at present.

cees5/=
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12, Applications are disposed of in the abcve terms. But, in
the circumstances of thess cases, we direct the parties to bear their

oun costs,

$3:\l,. s;c\\’_ o
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BANGALORE BENCH
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APPLICATION NOS. 470 te 472, 512, 535, 540 & 541

REGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

Commercial Complex(BDA)
Indiranagar

Bangalore - 560 038

et 3 MAY 1988

87(F)

Ww. P, NO,

/

Applicant

Shri Ramy & 6 Ors

To
1.
3.
4,

(s1

5.

6.

Shri Ramu

Shri Mada

Shri H. Rajanna
Shri A,P.N. Reju
Nos. 1 to 4 -

Messengars

Airborne Mimeral Survey &
Exploration (AMSE) Wing
Geological Survey of Indie
No. 2, Church Street
Bangalors - 560 001)

Shri M,5. Chandrasekhar
General Secretary
Geological Survey of India
Staff Unien

Bangalore

Shri M, Nanjappa

Sweeper

Airborne Mineral Survey &
Explorstien (AMSE) Wing
Geclogical Survey of Indie
No. 2, Church Strest
Bangealore ~ 560 D01

Subject ¢

7.

10.

Respondent
The SeniéF bo; GSY; Bangalore

Shri Chandra Reddy

Electfician

Airborne Mineral Survey & Exploration (AMSE)
Wing

Geological Survey of India

Noc. 2, Church Street

Bangalore - 560 001

Dr M.S. Nagaraja

Advocete

No. 35 (Above Hotel Swagath)
Ist Main, Gandhinagar
Bangalore = 560 009

The Senior Director General

Geological Survey of Indie

Airborne Mineral Survey & Exploration
(AMSE) Wino

No. 2, Church Street

Bangalere - 560 001

Shri M, Vasudeve Rao
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

SENDING COPIES OF ORDER_PASSED_BY_ THE BENCH_‘

Encl : As above

)CP DEPUTY REGI

Please find enclosed herewith the copy of ORDER/STAY/INTERIMORDER
passed by this Tribunal in the above said application on 7

Na-G-FC

RAR
(3JupIcIA



o In the Central Administrative
= Tribunal Bangalore Bench,
Bangalore
ORDER SHEET
Application No.',470t°472’ . of 1987(F)
Applicant 512, 535, 540 & 541 Respondent
Remu & 6 Ors V/e The Senior DG, GSI, Bangalore

Advocate for Applicant Advocate for Respondent

Dr M.S. Nageraja M. Vasudewa Rao

Date Office Notes Orders of Tribunal
v “ . ;
> KSPVC /PSM r
\ e 22 .,4.88 -
Orders on ILA. No.1, Application
| p—T— for extension of time and for

modification of the orders.

On a request made by Shri
ﬁ M. Vasudeva Rao, learned Standing
’ﬁ' Counsel for the Central Government,

We have taken up this case today.,

I oy Dr. M.S. Nagaraja, learned

Advocate, who had appeared for the
applicants, has taken notice of this
application. We have heard learned

counsel for both sides.

3 In our order made on 16.9.1987
we have directed the respondents to
complete the regularisation of the
apolicants except the applicant in
application No.535/87, on or before
30.4.1988, In I.A.1, the respon-

dents have set out the wvarious cir-

cumstances as justifying the exten=

sion of time by another four months




dministrative

ral A
in the Cent alore Bench,
al Bang
Tribun
Bangalore
’ -
Order Sheet (contd)
A.No. 470 to 472 of 1987
Date Office Notes Orders of Tribunal

4, We are satisfied that the
facts and circumstances set out by
the respondents justify the exten-
sion of time sought by them. ue
therefore consider it proper to

grant the same,

Da In I.A.1, the respondents
Nnave also sousht for modification

of our orders. An order made on
merits, that too after hearing both
sides, cannot be modified on an '
interlocutory application. On this
short ground, this prayer of the
resoondents is liaﬁle to be rejected.

6. In the light of our ‘above
discussion, we maks the follouwing

orders and directions.

(1) We allow I.A.No.1 in part
and extend the time for.

complying with our direct-
sTRUE COPY ion till 30.7.1988,
(2) We reject I.A. No.1 for

modification of our
earlier order.

7. Application is disposed of
fAﬂz::ﬁ? : in the above terms. But in the

circumstances of the case, ue

A§EL direct the parties to bear their

: T

Bt ’ Pl N < k50 %
V ICE-CHAIRMAN “’S‘T MEMBER (A)

BANGALORE oun costs.

Mrve.




